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Tourist Taxis IN DELHI

5137. SHRI G. Y. KRISHNAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether
that a large number of private cars
running as tourist taxis in Delhi;

(b) whether the police have received
complaints from tourists of exploitation by
these unauthorized operators;

(c) whether considerable smuggling of
illicit liquor and other drugs is going on
in these cars; and

(d) if so, the action taken by the Delhi
Police to stop plying of “unauthorized
taxis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). There have not been complaints
from tourists about unauthorised taxis but
one case has come to the notice of Delhi
Police so far during this year about ply-
ing of a private car as a taxi. Nine such
cases also came to the notice of Directo-
rate of Transport, Delhi Administration.

(¢) Seven private cars indulging in the
smuggling of illicit liquor were detected by
the police during the year 1967 (up to
30-11-67).

(d) Delhi Police keep a strict watch at
various bus stands and taxi stands and
other possible places to delect the plying
of unauthorised taxis.
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TENURE SYSTEM OF SERVICE

5139. SHRI M. N. NAGHNOOR : Wwill
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any tenure system
for service in the Central Secretariat and
whether any rules have been framed in
this regard and publisherd in Gazette;
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(b) in how many cases the tenure rule,
if amy, was enforced during the last 10
years;

(c) in how many cases of L.C.S., LA.S.
and Officers of other Central Services, the
tenure rule was relaxed and for what
reasons;

(d) how many I.CS. Officers have
been serving in posts under the Central
Government for the last (i) 25, (ii) 20,
(iti) 15, (iv) 10 years continuously;

(e¢) _the general conmsiderations on which
the tenure of officers is extended and who
makes the final decision in this behalf; and

(f) whether officers who stayed long
cnough in Delhi to become Additional
Secretaries and Secretaries are exempted
from the tenure rule ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir,
the rules regulating tenure in posts of and
above the rank of Deputy Secretary in the
Government of India have been published
in, the Gazette of India on 26th October,
1957 vide Ministry of Home Affairs Reso-
lution No. 34(3)-EO/57 dated the 17th
October, 1957.

(b) and (c). The rule prescribes the
period of tenure and also provides for ex-
tensions of thess tenures in exceptional
circumstances where the public interest so
demands. The rule was not relaxed in any
case to continue an officer governed by the
rule indefinitely at the Centre.

(d) The number of ICS officers who
have been serving continuously in posts
under the Central Government for the last
25 years, 20 years, 15 years and 10 years
is 4, 6, 7 and 15 respectively. Among these,
the tenure rule is not applied to 20 officers
who have been appointed to the Finance
Commerce Pool Cadre or wers earmarked
for the Central Administrative Pool.

(e) The tenure of officers is extended as
laid down in the Resolution referred to in
(a) above. The decision is taken by the
Government on the recommendation of the
Central Establishment Board.

(f) The tenure rule applies to posts of

Additional Seccretary/Secretary also ex-
cept that whoa public interest so require,

an officer on expiry of the normal teaure
may not revert to the State but may be
shifted to another post.

NATIONAL COUNCIL OF EDUCATIONAL
RESEARCH AND TRAINING

5140. SHRI K. M. ABRAHAM : Will
the Minister of EDUCATION be pleased
to state :

(a) the quantum of American assistance
received by the National Council of Edu-
cational Research and Training since itS
establishment in 1961 and the manner in
which it has been utilized;

(b) the number of foreign experts work-
ing in the Council;

(c) whether it is a fact that the Council
undertook some research projects on mat-
ters relating to health, education and wel-
fare; and

(d) if so, the main findings thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The total
amount of U.S. assistance received or pro-
mised under various aid programmes is
estimated at about 4.693 million dollars
plus about 1.327 million rupees. This assis-
tance has been or is being utilised for
scientific and technical equipment and
library books for the Regional Coildges of
Education, research departments of the
National Institute of Education and Exten-
sion Service Centres, services of U.S. ex-
perts, fellowships for the training of Indian
faculty personnel in USA and to meet in
part rupee expenditure on research pro-
jects,

(b) U.S. experts 15
UNESCO experts .. 11
(c) and (d). Under the International

Cooperative Research Programme of the
U.S. Department of Health, Education and
Welfare, the National Council has com-
pleted nine rescarch projects in Indian
education. A list of these projects is given
in the attached statement and a brief des-
cription of them in the Annual Report for
1966-67. Under the same Programme, five
more research projects have just been
undertaken as listed in the statement laid
on the Table of the House, [Placed in
Library. See No, LT-2103/67.)





